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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH <gz;

i f 1993 d 1970 of 1993
0.2. Nos. 22100 9 an iy ¥ 1993

New Delhi this the 19th day of January, 1994

Mr. Justice S.K. Dhaon, Vice-Chairman
Mr. B.K. Singh, Member (A)

OA 2216 of 1993

Ms. ReenaCHadha
R/o C5D/80A, Janak Puri, i
New Delhi-110058. ...Petitioner

O.A. 1970 of 1993

1, Ms. Raj Bala
R/o I-237, Sarojni Nagar,
New Delhi-110023.

- ¥ Ms. Alka Tamta
R/o E-115, Sarojni Nagar,
New Delhi-110023.

3. Ms. Rachna
R/o House No0.4380, Gali Rai Ji
Pahar Ganj,
New Delhi-110055. ...Petitioners

By Advocate Shri M.M. Sudan
.Versus

: 7 It. Governor,
Delhi.
Govt. of N. C T. of Delhi, .
Raj Niwas, '
Delhi.

2 . Director of Education,
Govt. of N{CiT. "of Delhi’
0ld Sectt., -
Delhi. . . .Respondents
By Advocate Mrs. Meera Chhibber
ORDER (ORAL)

Mr. Justice S.K. Dhaon, Vice-Chairman

In these two O0.As., the controversy involved is
similar. They have been heard together and, therefore,
they are being disposed of by a common judgment.
In O.A. 2216 of 1993 there 'is only ‘one petitioner and
in O0.A. No.1970 of 1993 there are three petitioners.

2% An advertisement was issued by tﬁe Delhi
Administation on 11.02.1993 inviting applications to
fill up the post' of Assistant Teachers. The requirement
was that the candidates. who had .valid registration in

the Employment Exchange in Delhi and who had two years
J.B.T./E.T.T. or equivalent from a recognised institution
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.could only apply. A Corrigendum :was: issued on 02.03.93
by the Controller. of Examination modifying the directions
of the earlier ,advertisemenp and stating therein that

. candidates  who had -appeared. in . the J:B.T./E.T.T.

£ . L 2 w
,:Examination.in. April/May - of s that: year;could ralso apply.
The Corrigendum made: ;it .. clear that:iall- the. conditions
g Mw_efg; ;_vk_?,_p:t in. -tact. ;The ;petitioners:were to appear in

toiyrorgs. the, (E.T.T. Examination. which.was scheduled-sto be held
in _ April/May, 1993... ~They applied -andthey were allowed
cobnags ,to appear in the, examination.,  Results; have béen declared

&V ol e T‘he & pe,piti-p,,ners,,.,f;i_;‘nd:;..-,tl);ei_-,t:; splage i tbm: ‘thesi‘Mmerit 1list.
vadit- Ry 750 ﬂ.%af.l.flidat?e_s sdWere;  teq; :be .y appointed as: Assistan‘t
@5 G Tgachers, - The - p.ertition_,e.-xasz%,;:- merivti yiin jthe s1ist is much
‘ « o, .Bbove. 750,. It :is ,alleged; and this :factfis mot disputed

that persons, who. are. below- thespetitioners tin the merit
“_,jlifsutg_._, -+ hayve .‘__,_:b'g.,en .,,iss;u,ed.;_z,»iqafp,poﬁntzmehxt.t t-Ietters. The

. ., petitioners. made a. representatiom.and,beforeiany decision
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s was .taken. upon .the same,  they{ came to <this:Tribunal with

B i®E ey Ehefsf;e 0.As..... v iy gk l ol v b e '

St e i 2 ;A.,.{egljy has .been filed anbeh&]:fi.dof;a:n:h_et:;‘ir'esponden'ts.
< In. ‘i;t,’:.,_.;;rtlhe.:is‘;tang taken . is  that! :sfizn.cetl the ¢ petitioner‘s

' Pipd TR A,_-n_},qt,__;, Fegistered withq,the . ﬁEmpfi'o:yment.f.JEq:change in

Delhi .when  they .made. their .applicationsyiotheir cases
sds <oy 8T€ . being examinedo oiy . audsiddAD Locaa¥i wd

of+ . In the .Q.As, a.specific-ground =hasb:been: 'taken that
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saded

“a__,:j;h%-.:_\‘gogg&{giogp laid;pdowni im: thei'advertisement afore-
GG vaoqs »-;'?;}e“E?fé“ed .ythats@qicandidate smustsbe i iregisbered in the
joum  aiei EMployment Exchange;in,Delhiiis) bad and-not :sustainable.
JiEe g gr?_;-,;%%e prayexns ; in.the .0.Ashs:ithe;psual iprayér is that

the Tribunal may, ~issye any: other suitable direction as
., ...deemed fit .and,6 proper., -We [are mot! ;impressed by the

,,.argument  made by . Mrs, ,Chhi;bbemrsthat;:-f.;in: tthefdédbsence of

.
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P : ~any specific prayér challenging the condition in the
advertisement,  the petitioners should not be permitted
to contend before this Tribunal that the condition is
not backed wup by ‘any statutory provision or execustive
direction. :  In view of the sty e are dbout to pass,

.
| j . we donot:consider ‘it necessary to go' into ‘the question
yehec > oF valddity-of the iconpdition” =+ ;777

5. - Admittedly, ‘immediately -after passing 'the E.T.T.
“:u =d ocjexaminatdion, sthe ' petitioners’ got themsélves’ registered
v its sxdn ¢ thed:Employment '—E*x‘cha.n‘ge in Delhi " and they have
ey 0sh wodeposited: the:papers’ of Tegistration with the respondents.
it ::v-The:‘objection: raised ‘on ‘behalf ‘of ‘the - rez”sip'z‘bndents for
not giving jappoirtment to 'the. petiticners °  that they
daysm ai iwefe zmot nduly !'-regfii’st~e._t"e'd< ‘with the Empldyﬁxéﬁt Exchange
2 :h ion :the! :ddte of ‘making ‘an application, appears to be a
Liam 5 purelyp:technical one. - If the -petitioners’ dre otherwise
ol .-.,.:~qual’if'iesd:-r-xand-?"%Ziﬁh‘ierel‘-’:‘i"s" no legal impediment on issuing
suso0n ¢vdetters joficappointment, . the' authorfity ' concérned shall

d1ty e.:cissuelithem the> letter - of a'p'p'o:'tnt-men“t's"' “within a period
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of 10 days from .the date of production of a certified

Lrocceopyiofiothiserder by’ any ‘6ne of t‘hé." petitioners before

) 2 tsdte : Ivorshallsi’ proceéd’”  on” the ‘assumption -that the

n: agpsdupetitieners: had sBéen duly registered with the Employment

29245 visExchange on the date ‘of making a}r‘r‘a‘ppli’éa’tidhi s
6. -Mrs. Chhibber, the Tearned :’ coutisel © for  the
is’ . pu<-respondents o hasiyrelied”irpon a’’décision’' ‘of the Supreme
97o1r roCourt: reperted! im: JP 1993(1): SC- -page 220" Mrs. Rekha
i3 pi . Chaturyedi s Vs.-:Rajasthan s University. ' Thé “Proposition
cidsoro.-laid cdowns imd that dsuthoritys ¥d *that  d' ' tandidate must
d¥ i --be_«-zduly.-":qua‘;lsiffiedﬂf'* on ?ithe”’ date  “of makin§ of the
w- - .application . and > thes Qﬁbééqu’e'n"t “atquiremént of the
¢ nqualification will “be of'“rio‘avail’ to such a ‘candidate,
e’ms-n!'.i‘hi;az:xpr;a’pqs&tfiom'f{~fiﬂ§il‘-i‘ﬁfefxﬁﬂ?caﬁl.e /"However, ‘:.i:iere
C7 o . ee..cOD. paée 4/~
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registration with the Employment Exéhange cannot be
considered to be a vital qualification. It is not the
case of the respondents thqt, before registering a person,
the Employment Exchange <concerned makes any enquiry
'.whatsoever about the antecedents of the pe;son seeking
registration. There is a distinction between registration
with the Emplbyment Exchange and sponsorship by such
an exchange.
7.A Keeping in view the interest of justice and fair
play, we have issued the aforementioned directions to
the authority concerned. -
8. With - these ‘directions, these applications are
disposed of but without any order as.to costs.
. let a copy of this order be placed in both the case

files.
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